
HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Extrrising Powers or Dar Council under Section 58 or the Advocates Act, 1961) 

* * * * * 

NOTIFICATION 

It is hereby notified that 'Shri Ajay Singh S/0 Shri Gian Singh 

Charak R/0 H.No.122 ward No.5, Bassi Kalan, Sari Brahmana, 

District Samba, bearing Enrolment No.947/06 dated 03.02.2006, who 

had voiuntarily suspended his practice as an Advocate, is now 

permitted to resume his practice as an Advocate on the roll o~ Jammu 

and Kashmir Bar Council. 

By order. 

Jammu 
2. Registrar Vigilance, High Court of J&K Jaf!lmu. 
3-4. Registrar Judicial, High Court of J&K Jan~mu/Srinagar. 
5. Principal District & Ses~: ions Judge, Samba. 
6-7 Presidents, J&K High Court, Bar Association, Jammu/Srinagar. 
8. Presidents, District Bar Association, Samba. 
9. Manager, Government Press, Jammu for publication in the next issue 

of the Government Gazeltee. 
~? ·~ecretary, Bar Council orindia, New Delhi. 

t,}Y. l~1charge. N.I.C, ~igh C~urt of J&K, Jammu for uploading the same on 
the offictal webstte of I-I 1gh Cout1. 

12. Shri Ajay Singh S/0 Shri Gian Singh Charak RJO H.No.l22 ward 
No.5, Bassi Kalan, Sari Brahmana, District Samba . 

. . . . . . . . . . for infor.mation and necessary action 

,--, . 
.Joint Rcgist ar 
~-


